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(3) Later on the stategy of
training for the teachers and plan
for its implementation in the dis-
tricts may be prepared in a further
workshop.

III. Non-Formal Education for drop-
outs «nd out-of-school children bet-

ween 6 to 14 age groups

(1) An All India Survey on
availability of teaching/learning
materials opn different aspects of
health and for exploring the
possibility of getting financial aid
and other support from Govern-
ment may be undertaken by the
CHEB.

{2) On the basis of the findings
of the syrvey the gaps may be
identified and filled.

(3) 'There is an urgent need
1o develop a National Policy on
Health and Health Education and
a comprehensive plan of health
education for the masses with
different books of education and
socio-economic  background,

(4) Efforts be made to make
health education an integral part
of hoth formal and no2-formal edu-
cation programmes at all levels.

(5) The existing component of
health education in formal and
non-formal education program-
mes be reviewed and made a part
of the existing curriculum rather
than an additional burden on the
instructor/teacher.

(6) All formal and non-formal
institutiongs of learning should
develop ag viable living commu-
nity centres with health education
being given prominence. In gl] dis-
trict, State and national Zoologi-
ca] gardens and museums, there
;hould be a gection on health,

,.‘ !'a

(7) The CHEB in collaboration

with otherg may develop packages

of health materialg for use of wor-
kers.
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(8) The CHEB may develop a
long termg plan for preparation
of health education materials and
hold workshops in other States
to which representatives from
commercial  advertising disciplin-
es working for pharmaceutical firms
may also be invited.

(9) The CHEB. SHEB’s and
known  voluntary organisations
should be provided financial and
other assistance and distribution
of health education  material,

(10) Suitable training methodo-
logies and mechanism be develop-
ed for proper use of the materials
developed.

IV. Adult Education (Non-Formal)

(1) Review of the available
material which are already tried for
teaching/learning purposes may be
done.

(2) Simple methods and low-
cost technology should be devel-
oped with locally available re-
sources.

(3) Pre-testing be done through
field trials of such selected proto-
types for the (i) Trainers of func-
tionaries, (ii) Teachers of adult
illiterateg (iii) Adult Learners and
neo-literates.

(4) A long term workshop needs
to be arranged by the CHEB with
the help of the selected locally
available multi-disciplinary team.

(5) While developing these teach-
ing aids, attention should be
paig to the preparation of soft
ware for the mass-media, specially
the ‘Radio’ and the ‘T. V.

Reservation policy of Railways

3517. SHR] T. M. SAWANT: Will
the Minister of RAILWAYS. be plea-
sed to state: ' ~

(a) whether the Supreme Court
have dismissed the writ petition of
the Soshit Karamchar; Sangh on Nov.
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ember 14th, 1980 challenging the re-
servation policy of the Railway in
favour of Scheduled Caste and Sche-
duled Tribes and Government also;

(b) if so, whether instructions have
been issued to the Zonal Railways,
Production units etc. for the imple-
mentation of the 40 Point Roster in
regpect of selection and non-selection
posts in all categories; and

(c) what steps are being taken to
wipe out ihe ghortfall and to keep
the 40 Point roster uptodate from
15th October, 1979 to 14th November,
19807

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes,

(b) and (c). The judgement of tnhe
Supreme Court is being scrutinised in
consultation with the Legal Cell in
this Ministry and neccesary instruc-
tions will be issued to the Railway
Administrationg and Production Units
in due course.

Supreme Court Judgement

3518. BHR] T. M. SAWAN: Will
the Minister of RAILWAYS be plea-
sed to state:

(ay whether the Supreme Court
have given the judgement in Akhil
Bhartiya Soshit Karamchari Sangh
v/s Union of India (Ministry of Rail-
- way) challenging'the Reservation po-
licy in favour of Scheduleq Castes
and Scheduled Tribes in Railway Ser-
vice in favour of Government;

(b) if so, whether the said supreme
court judgement applies to all cases
filed against the Railway administra-
tion in various High Court and Sup-~
reme Court;

(4:.‘), if not, how many cases are still
pending before various High Court

ang Supreme Court; and

(d) what 1mmed1ate steps the Min-
istry of Railways propose to get . the
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stay vacated where stay orders have
been obtained and what action the Mi~
nistry of Railways propose to take -
cases heard finally? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF -‘PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) Yes.

(b) No.
(c) About 200.

(d) The Government Advocates in
the Supreme Court/High Courtg are
being suitably instructed.

0 QAT H w1 FHaTfaEl ) agery
afafaxi

3519. WA FIT AT : [T
W AA g FAE A OFAOT ORI
¥ :

(%) anzgfaa gfai =i T4
Iq g A W oFd wEarreEl

(7) @d dwax § v Fed
Taar agFTQ qinfaal # degrd
Shqrd F U 9C WafAear &
g 9X frw am 3w wifea
mmm»mg?
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